
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A.No. 
'LA. No, 

DATE OF DECISION 

Pet i t ioner  

Advocate for the Petitioner(s) 

Respondent 

- 	Advocate for the Respondent(s) 

CORAM 

The Hon'ble Mr. 	- 

Th: Hon'ble Mr. 	 : Juc1iciai 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to We Reporter or not ' 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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1. B.M.Kharnbhatta 
2. V.N.Adera 

D.N.Tha)ckar 
Kurn.argret Frrier, 

5. J.H.Bhatt 

All C/o,Shri BM.Khambhatta, 
1,$orab..villa,Ashrani Road, 

	

Narrangpura, Ahrnedab. 	 applicants 

Advocate 	Sh - j M.S.Trjvedj 

versus 

1. Union of India,Through : 
Raj Bhargav,the Secretary, 
Ministry of information & 
-3roadcasting,Shastri Bhavan, 
New Felhj. 

2 R.Basu, 
The Director General of Docrdarshan, 
Mandi Hou, 
New Delhi. 

3. Srnt.Srojbala Chandola, 
The Director, 
Doordar3hanFiThalte j, 
Ahmec5abad. 	 respondents 

Advocate 	Shri Akil Kureshi 

ORAL O2DER 

0. A. 489/9 3 
Date: 23,11.94 

Per Honb1e Dr.R.K.Saxena 	: Member (J) 

s 

	

ThIs caseZ 	history. The anplcant 

had previously filed .A.486/89 to 492/89,which were decided 

—A 
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on 30-11-1992. The case of the applicants on the 

earlier apolication5was by the 

respondents as Staff Artistg,whjch post was suhequent1y 

described as post of General Assistant/General Clerk. 

1e aoplicants,howevernot reoularjsed on the posts 

because the posts were not available. This issue came 

up for decision before the Principal Bench and some 

directions about framing the scheme were given by the 

Principal Bench. Accorc5ing1y,e respondents had drawn 

a scheme in the light of the directions given by the 

Principal Bench and the scheme having been drawn, this 

Bench decided all the .A.'s 486,189 to 492/89 giving 

directions to consider the case4(-f the apolicntg. The 

matter was then consider by the respondents and the 
1LL 

5en jor Administrative )fficer, on behalf of 	Dcordarshan 

passed the order on 23-3-1993 intimating the applicants 

that the scheme was not applicable to thosts of Clerk 

Grade II and as such their case for regalarisation 

against the posts of Clerk Gtade II1could not be considered. 

The respondents also nassed another order dated 3-9-1993, 

Annexure A/13, wherhy the casual engagernen 	discontjn 

at oordarshan Kondra, Ahrnedahad. Thereucn third round 

0 4. 
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of ittigation was s:arted by filirin this ).A. jointly 

t 
by five applicants. They chailenç the impugned order, 

dated 23-3-1993, Annexure A/il and also the order dated 

39_19931  Anre-<ure A/13. They sough the cuashment of 

these order- and side by siderecularisation of the 

appl iconts on the postS of General Ass istnt with Continuity 

of service from the date of their resoective engagement. 

it is also pointed out that the acolicant No.1,namely 

Shrj 3.M.Khembhatta,was ordered to be regularised vide 

order dated 30-12-1982, \nnexure A/15,but it was never 

compolied with. 

2. 	 The respondents contested the case on several 

grounds and took the plea that the applicants were not 

entitled to be considered for recularisation on the posts 

of Clerk Grade II because the scheme did not permit such 

kind of inter-chance. It is,however,pcinted out 'hy the 

learned counsel for the respondents that in view of the 

observations made by the Tribunal in Contempt Petition 

No.38/93 in 3.A.489/89 to 492/89 decided on 10.8.1994, 

the respondents worc considerir:g the regularisation of 

the applicants on the posts of 'Cl r- r1r Grade II In this 

oonnectcn,tie letter dated 16-11-1994 writn byeputy 

Iireotot Admthisratjon, has been rouoht on record. This 

order 	spe&fies chat the Iijfl1tty of Information and 

3roa.dca.stino had approved the reoul isation of 



5 

General Assista itq nat. tte vacant ostof C1a:k Grade II 

and the cases of the applicants in are in 

3. 	 Turinq the arciuments,learfled counsel for the 

applicant pointed out that if there are vacancies available 

of General AssiStanEOme of the applicants may be acc:omrrdated 

acairist themand remaining may be considered as against the 

vacant postof Cle!:k Grade II. Learned ounsel for tre 

respondentS,hOWevermtlY 	 the stand taken by 

the learne counsal for the applicant on the cjround that 
L 

previously the applicants wanted inter-change and lEereby 

to be regularised on the v2cant post5of Clerk Grade II 

and when the DeDartment started the process1 a new olea 

of their being accommodated against the vacant postof 

General Assistant,has been brought about. In view of the 

schemethe photnstate copy of which has been brought to 

our nnticeit was framed' to regularise the casual Staff 

Actists as against the vacant postof General Assistan. 

in this way,this aspect of the matter may also to be 

considered by the respondents. If the vacancies are available, 

of-the ostof General Assistan, the applicants to, the 

extent of such posts 
avai1hle,may be Providedthey fulfil4 

the requ±site qalifjcatj05 therefor. The remaining 

.6, 
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candidates may be considered as against the vacant posts 

of Clerk Grade II in accordance with the scheme. Since 

the respondents having cons ider.tthe cases of the 
rpL 

applicnnts,ertunay the points mentioned in the 

scheme,we find that the impugned orders, Annexure A/lu and 

Annexure A/13 should be quashed. It is also necessary for 

the reason that the 	are not 	speaking orders.cordingly, 

both the impugned orders, Annexure A/lO and Annexure A/13 

are quashed and the respondentr are directed to consider 

the case2of the applicants in the light of the guide-lines 

given in the scherne,the letter dated 16-11-1994 produced 

today by the respcndents;and also in the light of the 

observations made by us above. The consideration of the 

matter may be concluded within a period of 3 months from 

today. The application is disposed of accordingly. No 

order as to costs. 

( Dr.R.K.Saxena 	 ( VaRadhakrishnan 
Member (j) 
	

Member (A) 

* ssh* 



CENTRAL ADMIN1IHATWE TRIBUNAL 
AHDAB BE Nd-I 

Ppiicaticn No 	 C,  t 

Transfer Auplication No. 

CERTIFICATE 

Certified that no further action is require to be taker od 

the case is fit for consignment t the Record Room  

Dated a 1 

Counters ign 

Sinatijre of/tb  
ASSj'-  - 

Section £'fficer, 
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